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UPON hearing the counsel the Court made the following

ORDER
1. IA No. 202660 of 2026 is moved for suspension of
sentence and grant of bail to appellant No.1 - Ravindra

Singh, on the ground that similarly placed co-appellants,
namely Shailendra Singh and Narendra Singh, have already
been granted bail vide order dated 13.07.2026, and the case
of the appellant No.1 - Ravindra Singh is similar.

2. Mr. Babul Kumar, learned counsel appearing for the
legal heirs of the deceased victim, would submit that the
appellant No.1 - Ravindra Singh has earlier misused liberty
and has also threatened the son of the deceased. Therefore,
he is not entitled to be released on bail.

3. Having heard learned counsel for the parties, we are
of the considered view that appellant No. 1 - Ravindra
Singh, aged 72 years, deserves to be released on bail for
the reason that co-appellants Shailendra Singh, aged 77
years, and Narendra Singh, aged 76 years, were released on
bail on the ground of their age and incarceration for about
9 years and more.

4. Appellant No.1 - Ravindra Singh has also suffered
more than 9 years of jail sentence (with remission) and he
is also aged about 72 years. It is also to be seen that the
main accused Jai Deo Singh has already been granted pardon
by Hon’ble Governor of the State of Uttar Pradesh.

5. Accordingly, we direct that the sentence imposed
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upon appellant No.1 - Ravindra Singh, shall remain
suspended and he shall be released on bail pending hearing
of this appeal, subject to such terms and conditions as may
be imposed by the trial court.

6. IA No. 202660/2026 is allowed.

7. Considering the apprehension raised by the son of
the deceased victim, we further direct that appellant No.1
- Ravindra Singh shall mark his appearance before the
concerned police station between 11:00 AM to 1:00 PM on the
first Monday of every month during pendency of this appeal,

and he shall not indulge in any other criminal activity.

8. List the appeal for hearing in due course.
(MINI) (POOJA KOHLI)
COURT MASTER (SH) COURT MASTER (NSH)
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